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ORDER
Contempt Aoplication No. 165/2016 & C.A. No, 125/2011

u
T,C.P. o. 24l237,397-394/CLB/M8/MAH/2014

The Learned Repres€ntatives of both the sides are present.

They statdthat "Amicable S€ttlement" amongst the parties is in progress. Hence

seeking time. Time granted, l"leanwhile the Interim Order shall remain rn

operation.

Adjourned to 20L7.

M.K. Shrawat
Member (Judicial)
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3

Mishra
ilember (Technical)
Dated:13.07.2017
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